I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 954 OF 2007

BATCHA @ GURAMKONDA
GARI KA PRASAD & ANR. ..., APPELLANT

STATE OF AP. ... RESPONDENT

ORDER
W have heard the |earned counsel for the

parties.

W are told by the I|earned counsel for the
appel l ants that appellant No. 2 Gurrankonda Hari has
passed away on 25t" Novenber, 2008. The appeal qua
appellant No. 2 is, accordingly, dismssed as having
abat ed.

W see that the prosecution story is based on
two dying declarations given by the deceased, one
recorded by a Sub Inspector and the other by a
Magi strate and that both the dying declarations had
been recorded after the doctor had certified that the
injured was in a fit condition to make her statenent.

In the light of this fact, no other evidence
was necessary to nmmintain the conviction of the

appel lant. W, accordingly, dismss the appeal.



[ GYAN SUDHA M SRA]
NEW DELHI
AUGUST 10, 2011,



